Title: Regarding nationwide strike by coal workers.
12.20 hrs.

SHRI BASU DEB ACHARIA (BANKURA): Sir, | wish to draw the attention of the Minister for Coal to a complete

strike by more than five lakh of workers of Coal India and its subsidiaries since 3'd December. There is complete
strike in ECL, CCL, BCCL, MCL, WCL, NCL and HCCL.

Sir, the coal workers have placed all their demands in the strike. All major trade unions, from Bharat Mazdoor
Sangh to the Centre of Indian Trade Unions, have joined hands. Their demand is that the Bill which was introduced
to allow private participation in the coal industry should be withdrawn. There is no need to allow private
participation. Coal India and its subsidiaries are capable to produce as much coal as our country needs for power
generation. There is no need for any private participation. Their demand is to converge all the subsidiaries into one
company so that Coal India Limited can become viable. Three subsidiaries, namely, ECL, CCL and BCCL, are
incurring losses and one-time grant should be sanctioned to these three subsidiaries.

MR. DEPUTY-SPEAKER: You have already mentioned the matter.

SHRI BASU DEB ACHARIA: Sir, their demand is payment of arrears. One year back, wage revision of coal workers
had been sanctioned but it has not been paid as yet. The Coal Minister is present here. | demand that he should
respond to the demands of the five lakh coal workers so that their grievances would be redressed.

SHRI SUNIL KHAN (DURGAPUR): Sir, a nation-wide strike of coal workers of coal India is going on from 3
December till today. Five lakh workers have already joined the strike.

MR. DEPUTY-SPEAKER: | allow you to associate because you have also given notice on the same issue.

SHRI SUNIL KHAN : Their demand is to withdraw the Coal Nationalisation (Amendment) Bill and that all the
subsidiaries should be consolidated into one holding company. Arrears have not been received by the employees.
Sir, | earnestly request the Minister to come out with a clear verdict that the Coal Nationalisation (Amendment) Bill
would be withdrawn.

MR. DEPUTY-SPEAKER: Shri Bikash Chowdhury, you are allowed to associate in the matter.

...(Interruptions)
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MR. DEPUTY-SPEAKER: | am allowing only those Members who have given notices.

...(Interruptions)
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MR. DEPUTY-SPEAKER: Hon. Members, you have to speak about the strike and not about privatisation.
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MR. DEPUTY-SPEAKER: Nothing will go on record except Shri Prabod Panda's speech.
...(Interruptions)

SHRI PRABODH PANDA (MIDNAPORE): Sir, | am raising the same issue. The coal mine workers are on strike all

over the country. It started on 3™ December and it is still continuing to this date, that is 5" December, 2001. All the
Trade Unions, like AITUC, CITU, BMS and HMS are supporting the strike.

Their first demand is the withdrawal of the Bill which paves the way for privatisation of coal mine sector. Their
second demand is the full payment of arrears and restructuring of Coal India Limited. | think the Central Government
will come forward and take some more steps so that lakhs and lakhs of coal mine workers are saved. This is what |
wanted to say.
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Why are you arguing? It is 50 per cent. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Sunil Khan, please hear him. | have allowed him to reply.
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MR. DEPUTY-SPEAKER: Let him reply.
SHRI RAM VILAS PASWAN: Please hear me.

MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, let him complete.
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MR. DEPUTY-SPEAKER: Shri Basu Deb Acharia, do not make running commentaries now.
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"The hon. Minister further re-assured that the Bill will not come up for discussion during the ongoing
Session of Parliament. "
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=t I faam™ grHarE e w—% dEd € 5 R &8 7 Ae sifw i € On the other hand, he is saying that it is the
recommendation of the Standing Committee. ...(Interruptions)

MR. DEPUTY-SPEAKER: Please hear him.

...(Interruptions)

SHRI BASU DEB ACHARIA : What is the Minister saying? Do not mislead the House. ...(Interruptions)

SHRI RAM VILAS PASWAN: If | am misleading the House... ...(Interruptions) Do not blame me. ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Acharia, let him complete. &€, (Interruptions)

SHRI BASU DEB ACHARIA : My dissent is on private participation. ...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Acharia, there are number of people who have given notices. Do not give running
commentaries.



...(Interruptions)
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